GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOK SABHA
UNSTARRED QUESTION No. 4079
TO BE ANSWERED ON FRIDAY, AUGUST 10, 2018/Shravana 19, 1940 (Saka)

FILINGS OF GST RETURNS

4079. SHRI A. ARUNMOZHITHEVAN:
Will the Minister of FINANCE be pleased to state:

(a) whether the Goods and Services Tax Council has simplified the return filing process for small
businesses and if so, the details thereof;

(b) whether the Goods and Services Tax Network (GSTN) will focus on development of new return filing
system, improving the user interface and business intelligence and analytics and if so, the details
thereof; and

(c) whether the GSTN is already doing simple analytics by matching GSTR-3B and GSTR-1 returns, based
on which the tax officials are sending notices to taxpayers under GST and if so, the details thereof?

MINISTER OF STATE FOR FINANCE
(SHRI SHIV PRATAP SHUKLA)

(a) Yes Sir. The GST Council, in its 28" meeting held on 21 July, 2018 in New Delhi, in principle
approved the new return formats and associated changes in law for small businesses. Taxpayers who
have a turnover upto Rs. 5 crores in the previous financial year shall have facility to file quarterly return
with monthly payment of taxes on self-declaration basis. For such taxpayers, simplified returns have
been designed called Sahaj and Sugam. Those taxpayers who have no purchases, no output tax liability
and no input tax credit to avail in any quarter of the financial year shall file one NIL return for the entire
quarter. NIL return filers shall have the facility to file return by sending SMS.

(b) Yes Sir. GSTN has been tasked with the work of development of new return filing system. It is
working to improve the “Offline Tool” for returns under GST and is focusing on improving the user
interface constantly. The user interface of FORM GSTR-3B has been made simpler and user friendly.
Taxpayers have been given the facility to file NIL return by simply pressing one button. Further, GSTN is
working on business intelligence and analytics such as predictive analysis, statistical scoring, 360 degree
view of taxpayers etc.

(c) Yes Sir. Comparison of data in FORM GSTR-1 and FORM GSTR-3B is being done by GSTN for tax
liability analysis. Reports based on such analysis are being shared with tax authorities for taking

necessary action.
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